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Hew Delhis this the [T~ day of august, 1 99%

HON YBLE MR, So ReADIGE, VICE CHAI_mAw(A)o
HON 'BLE MRS, LAKSHAT SUARIN ATHM,AERBER (3)

i, Oiploma Engineers TelecomoAssociation(!),,
thxough its General Secretary,,n

shri P.C.Sarasuaty
¢/o shri S.CoSarasuat,

Rlo E=-8, Press Place
New Delbhié¢

2, Om prakBShg TT}A, .
dce President; Rssociation (I),

/o Shri Pyare Laly

0/0 spe {FRS) Jor Bagh, )

N ew Delhi o"ooo Mpllcmtso
(By adweates Mrs. Reni Chhabbrs)

‘Yersug

1, w0l

through its Secretary,

Minfstry of communi cations,

Deptt, of Tel ecomnuni cations,
Senchar Bhawan,
ashoka Rbady

New Balhis

2, The Chal mmg
Tel ecommuni cation Ogpartment,

Govt. of Indlie,
sghchar Bhauen,
Ashoka R ady
New Dalhid

3, The Director ( staff IT),
Tel ecommuni cations DOgpartment,.

Ministry of Oomm wnicationsy
Gowvt. of Indiel

sanchar Bhauan,
ashoka Roadp

Neouw Delhi.. RN

(By adwcates shri H.K.Ganguani for p vt. respondents,
shri USR Krishna for official respondents)
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2), 0.8.No.580/99

Bhartiya Telephone foployees Union
Class I1I,

New Delhid

‘ through its General secretary shri K. Redha

Krd ahnano

2. mil Kumar Tiwardl, TTA

T-15, atul Grove Road, _}
N sw Delhi 0eo0o WplicaﬂtSo

(sy Admcate‘f‘” frs, Rani Chhebre )

Versus
1, Union of Indla,
through its
secretary,

Ainistry of Oommunications,
Department of Tel ecomm uni cations,

sanchar Bhawen,
Ashoka Roady

New Delhi,

2. The Chaimean,
Tel ecommunication Despartment,
Covto Oof Indisy
Sanchar Bhawan,

AB"DRB Roadg
Haw Dal hi,

3, The Director (Staff II),
. Tel ecommunications Dep artment,
Mini sty of communications,
Gowvt, of Indle,

Sanchar Bhauan,
Ashoka mad,
New Delhi/

4, pssistant Director General ( ST-C),
Ministry of Communications,
Despartment of Telecommunications,

20 pshoka Road, Senchar Bhawen,
N ew Dal hi XXX Ra@ondmt3o
(By adwcate: shri V.S, P.Krishna for official
respondents. Shri H.K.Ganguweni for
pvte respondents.)
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U A.,NOJ 93/99

“pplicents(iipiploma ng.'meers Tol scomin uni cation
gssociation and another) seck a direction to respondents

to pemit then to appear in tha screening test under

359 quota for promotion as J Ws,

2, ppplicants adnit in pa;.'a 4,17 of 0, A.N0J93/99
that all of them were sppointed as Technicians in
1982-83 and were sppointed as TTaAs in 1995 end
onuwards, The question for adjudi cation is whether
such Technicians who uere appointed as TTas can be
pem'itted to count their service as Technicians to
meke them eligible to eppear in the screening test
under the 35%promotion/trsnsfer quota for

recrui tment to tﬁe post of JT0,

3. gs per JT0 Recruitment Rul es,1996 (pnnexure=Ffl)
notified on 8,2,56 under Article 309 of the
onstitution, S0% vacancies are to be filled by

direct recruitment, and 50% by promotion/transfer

of depsrtmental candidates. OFf this SO% p romotion/
transfer quota, 15% is to be filled by p romotion

of departmental candidates and 35% by promotion/transfar
of Trensmission Assistante/ireless Operatora/pauto .
Bxchange Assistants/ Phone Inspecto rs/ Telecoms Techni cal
pssistants from amongst,

1) phone Inspectors/ puto fxchange Assitts/
Trahsmission Assistants/ il reless Opsrators
who possess the qualification prescribed

" in 1.6 and have completed S years regular
service in the cadre of Phone Ingpaector/ auto
fxchenge Assistants/ Tranemission pssistant/
i rel ess operators,

11) phone Inspector/ Auto Exchange Assistants/
Wl reless Operators/ Transmi ssion assistants/




4 Respon dents have denied spplicants’ adni gsion

£

_ regular service as p1/AEN 1O/ T/ TTa before they

i
‘s
Yol acom. Techo Assistents who po ssess High School/ |
Matric quelification and have completed 6 years
of service, through a qualifying screening test,
unless he has al ready p assed such testd

in the scresning test on the grownd that those with
High School/Matric quali fications such as epplicents,

wder (11) apove require a minimum of 6 years'

can be smnmoned for the screesning test, just as in
(1) above. those p.I/AEY T/ D uith BE/BoTBCho/BoSO
(Maths & Physics) quslification and vith minimus of
5 yaarS" requl ar service in the cadre of p1/ncd/ T/ WD

are eligible for p romo tion under the 35% quota.

Se It is difficult to accept this arqunent of
respondents, The 310 Recruitment Rul @8, 1996 have been
{ ssued in accordsnce uwith article 309 of the Oonstitution
and we have to go by the words used in the rules.
hile (1) above does talk of PI/AEW/ TA/ WP uho posses
the qualification of BE/ By Tech.J8.Sc and uho have

completed 5 years regular service in the cadre of pI/aca/

18/ 0 (emphasis stpplied) being eligible under the

35¢ pomotion/trensfer quota, (11) above, mekes p1/
aER/ B/ Tn/TTK _havmg matric/ High School quallfication
with a minimun of six years regular service eligible
for % called for quallfying scraening test

under the 35%promotion/transfer quotas Uhder (11)

sbove there is nothing that requi.res such PI/aEs/ WO/ T8/

\Q’ “_
{ TTA who posseass High school/Ratric qualification to have

‘put in a minimum of 6 years-’ reqular service as P 1/ac/

'hgt[Tg[ 4TT51 famphasia supplied) before they acqui re
gligibility to be called for qualifying screening tasts

s
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as por (11) above,it is sufficient 1f the SALA
TTA who possass the High sohoal/Matric qual i fication
to have completsd 6 years® regular service ( uhich
may not necessarily be 2 p.1/aEn B/ Ta/ TTA) to be called

for the qualifying screening testd

6.  Respondents have relled upon the CaT, P.B.
order dated 901,98 in OA Noo1820/97 Bachi Singh Vs.WI
& Orsdy, but that order does not assist them because in
para 9 of the aforesalid order, it has been clearly
stataed that (i1) above does not say 6 years of regular
service in the respective cadres. In eny case that
order has baen stayed by the Dslhi High Dourt vide
its order dated 4.3.% in CWp No,1071/98,

.- Furthar by the CAT Hiderabad Bench order dated
1953799 di sposing of 04 No,1754/98 S, Raja Babu & Orse
Vs w1 & Ors. and ponnacted 0Ops it has been held
that the length of service as f;rozstl‘mee spplicants

who claimed to be TTas were concemed, was not to be
confined to the period of service put in by them

indi vidually in the cadre of TTR, but their eollective
length of service in other cadres such as PL/nEl/ TV
0 & others eligible cadres would also have to be taken
into consideration, Nething has been shoun to us to
gstablish that the ai’qreéaid ordaf dated 19.3.99 has

been stayed, modified or set asides

8. In the result, this OA is disposed of with
a diraction to respondents to call such of those applicant
for the qualifying screening test who are TTas with

Migh School/Matric qualification end uho have completed

6 years' regul ar service, which may not necessarily be

/p,




o
",

e 6o
as p1/aEn 10/ T/ TTac No costs.

0.A.No.580/99

gi  In this OA flled by Bhartlya Telephone Baployeas
Union Class II1 and o thers, the relief claimed is the
same as claimed in 07 N0,193/99 and the facts are

also simil are

109 lhder the circumstance, the orders passed in

0p No.193/99 will also cowvar this OR No, 580/99,

1". Let coples of this order be placed on each of

the 0ps' case records.

M | /,rf Jehge,

( MRS, LAKSHMI SUAMINATHAN ) ( S.R.ADIGE )
mmBeER(I) ~vIce cHaIRIAN (a).

[ua/




